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 counsel for Respondent 4. Mr.Tripathy,

Call on 22, 9, 94 for &@dmission

and hea_ring at request,

Vice-Chairman

G

%
Nxemser(agnn.)
Heard learned counsel for the

" applicant Mr,B.S.Tripathy, Mr.Ashok Mishra,

learned Sr.Standing Counsel (Central) for
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learned counsel for the applicant is
fair enough to concede that the applican
has secured less number of marks than
Respondent 4 and that he h3s no case.

In view of the facts stated,
the application is dismissed. No costse.
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